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An Act to provide for the establishment a.nd regulation of a Road 

Transport Authority for the promotion of a co-ordinate& 
I system of road transport in the 
! 

B E  it enacted by Parliament a6 follows :- 

CHAPTER I 

Preliminary 

1. Short title, extent and con~rnencement.-(1) This Acti may be called the 
Delhi Road Transport duthority Act, 1950. 

Sect, or context+ 
(1) "ancillary service" means any subsidiary service which provides 

amenities or facilities to persons making use of any road Gransport servioe 
of the Authority; 4ph7+- Lf/& 

(2) "Authority" means the Delhi Road 'Transport Authority; 

d (3) "Delhi Transport Service" means the road transport service oper 
B ted ?in the or in any extended area by the Authority an 

I includes the road transport service operated by thab na 
by the Ministry of Transport of the Government of India 

B lishment! of the Authority; 
f (4) "extended area" means any area or route to which the operation 

of any road transport service of the Authority has been extended in the 
manner provided in section 24; 

(5) "prescribed" means prescribed by rules made under this 'Act; 
(6) "road transport service" means a service carrying passengers or 

goods,or both by road in vehicles :or hire or reward; 
(7') "vehicle" means any mechanically propelled vehicle, used Qr c a p  

I able of being used for the purpose of road transport, and includes a trem- 
car, a trolley-vehicle sad a trailer; 

(8) words and expressions used but not defined in this Act and defineii 
5n %he Motor Vehicles Aot, 1939 (IV sf  1939), have the nlemi?Tgs as'sighe_dE 
b $hem in that Aot. 



CHAPTER 11 

The Delhi Road T~ansport ,Autho~ity 
sL: 3. Incorpol*ation.-(1) With effect from such date as the Central Govern-. 

ment may, by notification in the Official Gazette, appoint in this behalf, there 
shall be established an Authority by the name of the Delhi Road Transpod 
'Authority. 

(2) !Che,said Authority shall be s, body 'corporate having perpetual succesoion 
and a common seal, a,nd shall by the said name sue and be sued. 

4. Constitu.tion of the Authority.-(1) The Authority shall consist of seveq 
members as follows :- 

(a) one member to be elected by the members of the Delhi llunicipd 
Committee; 

(b) one member to be elected by the members of the Delhi D i seo i  
Board; 

(0) one non-official having experience in transport, industrial, com- 
mercial or financial matters, to be nominated by the Central Government2 

(d) three officials of whom one shall represent the Ministry of Fianoe,  
h be nominated by the Central Government; and 

(17) the Chief Commissioner of Delhi, or an official nominated by himg 
(2) The Central Governmenb shall nominate a member of the Authority :$o 

be the Chairman thereof. 
(3) Every election or nomination under this section shall take effect as soon 

ss it is notified by the Central Government in the Official Gazette. 

5. Term of office of members d the Authofity.-(1) Save as otherwise ex- 
pressly provided in this Act, the term of office of a member elected under clause 
(a) or clause (b) of sub-section (1) of kection.4, or of a member nominated under 
clwse (c) of that sub-section shall be three years commencing from the date 
on which his election or nomination, as the case may b'e, is notified. 

(2) A member nominated by the Central Government under-clause (d) 01 : 
sub-section (1) of section 4, or by the ChieE Commissioner of Delhi under clause ' 
la)  of that sub-seation, shall hold office during the pleasure of the nominating 
authority. 

(3) A member nominated ap Chairman of the Authority under sub-section 
&I??) of section 4 shall hold office as Chairman during the pleasare of t,he Centrd 
Cbvernmenb. 

(4) 'A member of the Authority shall, on the expiration of 5% term of office, 
fiie eligible for re-election or renomination. 

6. Disqualifications far being chosen as, or for being, a member ,ofsthe Autihb 
hty.-A person shall be disqualified for being chosen as, or for being, a member: 
~4 the Authority- 

(a) if he is found fo be e lunatio or a person of unsound mind; or 
(b) if he has been adjudged insolvenb; or 
(0) if he has been convicted of, an offence involving mord'turpitude; q 
(a) if he has, directly or indirectly, any interest in an$ :&bsisting oon. 

tract made with, or in any work being done for, tche Authorik except as 
a share-holder (other than a director or managing agent) in i"putj1io com- 
pany as defined in section 2 of the Indian Companies 'Act: '1913 (VII o$ 
1913), provided that where he is a share-holder, he, shall aisclose to the 
Centra) .Government the qature and, extent of shares h81d by; him in e u 9  

' ,, company; or . . J =  , J 



or 19601 Delhi Road Trafi~port Authority 3 
I 

I I 

ir (e)  if he has any financial interest, i4 any other road 6ransport under- 
1 taking. 
d 

@ 7.  Removal! of membere from office.-Tho Central Government may, by 
19 notification in the'official Gazette, remove from office any member of the Autho- # rity who- 

(a) is or becomes subject to any of the disqualifications mentioned in  
section 6; or 

( b )  in the opinion of the Central Government, has failed or is unable 

7 to carry outi his duties so as t o  render his removal necessary; or 
+i ( c )  without excuse sufficient in the opinion of the Central Government, 
t is absent without the leave of the Authority from more than four conse- 
U autive meetings of the Authority. 

8. Resignation of office by the Chairman or an elected or nominate8 
member.-The Chairman or an elected or nominated member of the Authority 
may resign his office by giving notice in writing to the Central Government 
and shall, on such resignation being accepted by that Goveimment, be deemed 
to have vacated his office. 

9. Temporary absence of my member.-If any member of the Authority 
is by infirmity or otherwise rendered temporarily incapable of carrying outa 
his du t id  or is absent on leave or otherwise in circuinstances not involving 
@&e vacation of his appointment, the Cent-ral Government inay appoint another 
person to act in his place. 

10. Vacancies amongst members or defect in the constitution not to invali- 
date acts or proceedings of the Authority.--No act or proceeding of the Authority 
shall be invalid by reason only d the existence of any vacancy amongst its 
mem6ers or any defect in the constitution thereof. 

11. Temporary association of persons with the Authority for particulm 
purposes.-(1) The Authority may, with the previous approval of the Central 
Government, associate with itself in such manner and for such purposes a s  

.I 
may be determined by reguiations made urder this Act any persons whose 
assistance or advice iti may desire in carrying out any of the provisions of this 1 Aob. 

4 k (2)  A person associated with it by the Authority under sub-section (I) for 
any purpose shall have a right to take part in the rlisc~issions of the Authority 

,, relevant to that purpose, but shall not h ~ v e  a light to vote at: a meeting of 
the Authority, and shall not be a member for oliy other purpose. 

12. Meetings of the Authority.-(I) 'rho Authority shall meet a t  such 
times and places and shall, subject to the provisions of sob-sections (2) and (3), 
observe such rules of procedure in reg:trd to transaction of bl~siness at its meet- \ in@ as may be provided by regulations made under this Act. 

(2)  The Chairman or, in his absence, Rny member  chose:^ by the members 
present from among themselves, shall preside a t  a rrrecting of the Autl-~ority. 

(3) All questions a t  a meeting of the .Ar~tI~otil,v shall be decided by a 
majoriby of votes of the members present, and in the cage nf rtn equality of 
votes, the Chairman or, in his absence, any other person p~.t.sicling shall have a 
second or casting vote. 

13. Authentication of orders and other insWtmeilts oi  the Aulhorilg.-All 
orders and decisions of the Authority shall he s~~thenticat~ed I)v the s ignat~~re of 

1 

A- -d. 



14. Allowancer, or fees for attendance a t  meeting6 crr for peaormance d 
other duties.-Evory member referred to in clauses (a)~, ( b )  and (c) of sub-section 
(I) of section 4 or other person associated with the Authority under section 11 
shall be entitled to receive such allowarices or fees as may be prescribed for 
attendance a t  meetings of the Authority or for performance of any duty aasignsd 
to him by the Authority for the purposes of this Act. 

15. Officqs and servants of the Authority.--(I) There shall be e General 
Manager and a Chief Accounts OfEcer of the Authority who shall be appoint- 
.cd by the Central Government. 

(2 )  The Authority may appoint such other officers and servants as it consi- 
,ders necessary for the eflicient performance of its functions. 

(3) The conditions of appointmenb and service and the scales of pay of the 
.officers and servants of the Authority shall- 

i (a) as respects the General IIanager and the Chief Accounts Officer be 
such as may be prescribed, and 

(b) as respects the other ~fficers and servants be such as may, subjeot 
to the provisions of section 39, be dekermined by regulations made under 
this Act. 

16. P u n d i m  and duties of the General Manager and the Chiefl Accounts 
Officer.-(I) The General Manager shall be the Chief Executive Officer of the 
Authority and all other of3icers and servants of the Authority shall be subordi- 
nate to him. 

(2) The General Manager shall also be the ex-oficio Secretary of the Autho- 
r i b  and shall have the right of being present at any meeting of the Authority 
and of taking part in the discussions thereat, but he shall not vote upon any 
proposition or make any motion a t  such meeting. 

(3) The Chief Accounts Officer shall have the right to record his views on 
every proposal iiivolring exptn&ture from the fund of the Authority prior to 
$be consideration of such proposal by the Authority. 

(4) The other functions and duties of the General Manager and the Chief 
Accounts Officer shall be such as may be prescribed. 

17. General disqualiAcation of a11 officers and selrvants.-No person who has 
directly or indirectly, by himself or his partner or agent, any share or interest 
in any contract, by or on behalf of the Authority, or in any other road transport 
undertaking, shall become or remain an oEcer or servant of the Authority. 

18. Appointment of Adv!isolry C'0unCil.-There shall be constituted by the 
Ceiitral Governmelit an Advisory Council consisting of not more than fifteen 
rnembers to advise the Authority, and the functions of, the procedure to be 
followed by, the number and term of office of, and the manner of filling casual 
vacancies among, members of the Advisory Council shall be such as may be 
prescribed. 

CHAPTER I11 

I &a kuJsy g*3 Powers and duties of the Authority ~f 
' I 19. General duty of the A.uth~rity.-It shall be the general duty of the Au- 

thority so to exercise its powers under this Act as progressively to provide, or 
secure or promote the provision of, an efficient, adeqmte, economical and pro- 

of road transport services for passengers and goods 
and in any extended area: 

Provided that nothiug'in this section shall be construed as imposing on 
$he Authority either directly or indirectly, any form of duty or liability enforceable 



by proceedings before any court or tribunal t o  which it mould not otherwise be 
subject. 

20. Powers ofl the  Authority.-(1) Subject to the provisions of this Act, the 
Authority shall have power- 9-3 

(a) to operate roe3 transport services in the and in 
any extended area; 

(b )  to proride for any ancillard service; 

(c) to provide for its employees suitable conditions of service includ- 
ing ths establishment of Provident Fund, living accommodation, places for 
rest and recreatiou and other amenities. 

iE 
@ B (2) Subject to the provisions of this Act, the powers conferred by sub-section 

(1) shall include power- 
(u) to manufacturs, purchase, maintain and repair rolling stock, vehi- 

clss, appliances, plant, equipment or any other thing required for the pur- 
pose of any of-the activities of the Authority referred to in sub-section (1). 

1 Ezplanatzon.--In this clause, the expression "manufacture" does n& 
include the constructioll of the complete unit of a motor vehicle except for 
purposes of experiment or research; 

(b )  to acquire and hold such property, both movable and imniovebler 
as the Authority may deem necessary for the purpose of any of the said 
actrvities, and to lease, sell or otherwise transfer any property held by it; 

(c) to prepare schames for the acquisition of, and to acquire, either 
compulsorjlg ir accordance with such procedure as may be prescribed or by 
agreement, whether absolutely or for any period, the whole or any part of 
any undertaking of any other penon to the extent to which the nctivities 
thereof consist of the operation of road transport services or ancillary eer- 
vices in the -or in any extended sres;T& ir*wtavf %& 

(d) to parchase by agreement or to take on lease any land and to ereat .. 

!, thereon such buildings as may be necessary for the purpose of carrying ob 
its undertaking ; 

$2 
rz'.~ 

( e )  to sulhorise the disposal of scrap vehicles, old tyres, used oils, or 
any other s h e s  of scrap value; 

(f) t? enter into and perform all such contracts as may be necessary 
for the performance of its duties and the exercise of its powers under t h b  
Act ; 

(g) to determine, with the previous approval of the Central Govern- 
ment and, in the case of $ road transport service operated in any extended' 

. area, also with the previous approval of the Government of the State wit hi^ 
which such extended area is situated, the fares and freights for tho carriage 
of passengers and goods in any road transport service operated by the 
Authority; 

(12) to d~spose of, without the previous sanction-of the Central Govern- 
ment, during any year any assets of which the total valuation, determinod 
in the prescribed manner, is less than fifty thousand rupees if the disposal of 
such assets is, after 3onsul'tation with the Chief Accounts Officer of the 
Authority, considered necessary by the Authority in the interesfs, of an3 
of its activities referrad to in sub-section (I); 

(i) to plirchase vehicles of such type as may be suitable for use in the 
road transport services operated by the Authority; 

I - .  , A  - .____C _ - 



, ' (k) to do e n y t h Q  for the purpose of advancing the skiU of persons 
employed by the Authority or the eEciency :of the equipment of the 
Authority or of the manner in ,which that equipment is operated, ineluding 
the provision by the Authority, and the assistance by the Authority to others 
for the provision,'of facilities for training, education and research; 

(1) to enter into and carry out agreements with any person carrying 
con business as a carrier of passengers or goods providing for the carriage of 
pnssengers or goods on behnlf of the Authority by that other person at  a 

( m )  with the prior approval of the Central Government, to do all othei 
things. to facilitate the proper carrying on of the business of the Authority, 

I 
(iii) $0 let vehicles on hire for the carriage of .passengers or goods sa.ve 

- as expressly provided by or under this Act. 



(6)' the purchase or acq~iisition of s8es and lands suitable for any of 
the purposes specified in clause (c); 

(e) the purchase of equipmenb, tools and spare parts for, and acces- 
aories to, vehicles ; 

(j) the recruitment, of additional supervisory, operational and workshop. 
staff necessary for khe operation of the scheme; and 

(g), such supplemental, inciaenti1 and consequential provisions a,s 
may appear to be necessary or expedient for any of the purposes afore- 
said. 

23. Sanction of schemes.-(1) The Authority shall, after a scheme has been. 
' prepared under section 22, obtain the advice of the Advisory Council thereon. 

(2) The Authority may, after considering the advice so obtained and making 
such modifications in the scheme as i t  may deem necessary, sanction the 
echeme: 

f Provided that no sanction shall be accorded by the Authority to any scheme 
estimated to result in a capital expenditure exceeding fifty thousand rupees 
without the previous approval of the Central Government. 

24. Extension of the operation of the road transport service of the Autho- 
15ty to areas wtthin aricther State.-(I) If the Authority considers it to be 
expedient in the public ii~terest to extend the operation of any of its road 
transport services to any route or area situaked within another State, i t  may 
with the permission of the Central Government negotiate with the Govern- 
ment of that State regarding the proposed extension. 

(8) If the Government of the other State approves the proposed extension, 
the Authority shall, after consulting the Advisory Council, prepare a scheme 
for the purpose and forward the same to that Government for its consent, and 
after such consent has been received, the Authority may, with the previous 
approval of the Central Goverilment, sanction the scheme. 

.\, (3) After the scheme has been so sal~ctioned i t  shall be competent for the  

g Authority to extend the operation of its road transport service to such route 

g. or area and when the operabion of such service is so extended the Authority 
is shall operate the service on that route or in that 'area subject to the pyovisions. 
i; d any law in force in the State within which such- route or area is situated. 
L.. 

25. Power to alter or extend schemes.-The Aukhority may from time to. 
#$me alter or extend a scheme by a srlpplementary scheme prepared and sanc- 
fioned in the manner provided in the foregoing provisions of this Chapter. 

! 26. Issue of passes,--Subject to anv regulations made under this Act, the 
authority may authorise the issue of pnsses to its employees ~ n d  other persons 
either free of cost, or at concessional rates and on such conditions as ib may ' aeem fit, to impose. 

27. Refund in respect of unused tick& and concessions.! passes.-The 
!Authority may, subject to any regulations mwle under this Act. authorise the 
grant of refund in respect of unused tickets and concessional' pgsses. 

28. Disposal of unclaimed articles and property.--(1) Whe~l  any articles or 
goods have come into the possession of the Authnritv for cnrrinae or ot,her- 
wise and are not claimed by the owner or anv other person npp~firing to the 
Kuthority to be entitled thereto, the A11tborit.g sh~I1. if s17r.h nnrnrr or other 
person is known, cause R notice to be served upon him req11;rine him to remove ,; 
@he articles or goods within seven days of the service of such notice. is. 

,i 
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(2) If such owner or other person ?P,' n6ti ' t h o ~ n  oP 'thii iioIiity6 dn&dt'  be serv- 
ed upon him or he does not comply with the requisition in %he hotice, the 
'Authority may, after the expiration 01 such period qs may be specified by 
regulations made under this Act, sell the articles or by public auction 
and shall, after deducting from the sale-proceeds expenses for holding the sale 
or any amount which may be due to the Au'thokity, credit the Surplus sale- 
proceeds, iif any, to the fund of the Authority; and the sale-proceeds sd oredited 
may be paid on demand ko any person who establishes his right thereto in a 
court of competent jurisdiction or within one year of such sale to the satie 
faation of the Authority. 

CHAPTER IV 

Central Government. for any of the purposes of this Act before the establish- 
ment of the Authority, shall be deemed to  have been incurred, entered into or 
engaged $0 be done by, with or for the Authority; and all suits or other legal. 
proceedings instituted or which might bub for the issue of the notification: 
under sub-section (1) of section 3 have been instituted by or against the Central 
.Government, may be continued or instituted by or' against the Authority. 

(3) The Central Government may., empower the  ~ u t h o r i t ~  to borrow. by 
-issue of bonds or stoclrs or otherwise an'd to make necessary arrangements 
with banks for meeting its obligations and discharging it8 functions under this 

. . 
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34. Payment of interest,.-The Authprity shqllLpt+y interest on the srnollnb oS ' qapital provlded by the cent+ Goyernment under gection 31 a t  such rate a6 Q 

' may from time to time be fixed by the Central Government and s u ~ h  interesd 
6 shall ba deemed to be part of the expenditure of the Authority. 

' 

f 35. Provision for depreciation and reserve and other funds.-(7) The Autho- 
rity shall make such provisions for depreciaQon and for reserve and other 
funds as  the Central Government may from time to time direct. 

(2) The management of these funds, the sums to be carried from time tQ 

E t m e  h the credit thereof and the application of the moneys comprised therein 

ti 
nhsll be determined in accordance with such directions as the Central Oovern- 

g ment may from time to time issue. 

36. Powem of the Authority to spend.-The Authority shall have power to 
spend such sums as i t  thll~lrs fit on objects authorised under this Act and such 

' sums shall be treated as expenditure payable out of the fund of the Authority. 

31. Budget.-(1) The Authority, in consultation with its Chief Accounts 
f Officer, shall by the 31st day of October in each year prepare and submit to the 
i Central Government for approval a budget for the next financial year showing 
"he estimated receipts and expenditure during that financial year in such form 

as h a y  be prescribed. 

(2) Subject to the provisions of sub-section (4, no sum shall be expended 
by or on beha5 of the Authority unless the expenditure of the same is covered 
by a current budget grant approved by the Central Government. 

(.3) The Authox~ty may, with the previous approval of the Central Govern- 
ment,--  

(a) sanction any re-appropriation within the grant from one head of 
the expenditure to another or from a provision made for one scheme to 
that in respect of anothsr, subject to the condition that the aggregate 
budgeti grant is not exceeded; 

( b )  incur expenditure in excess of the limit provided in the budget 
approved by the Central Government under any head of expenditure or 
b oonneotion with any parfticular scheme. 

38. Accounts and audit.--(1) The Authority shall cause to be maintained 

4 such books of account and other books in relation to its accounts in sach form 

13 and in such manner as may, in consultation with the Comptroller and ~ ~ d i t ~ ~ -  
General of Indiai, be presorilied. 

gj 
(2) The accounts of the Authority shall be audited by the Comptra1ler and 

'Buditor-Genera1 of India a t  such times and in such manner as may be 
prescribed. 

$7 

I (3) As soon as the accounts of the Authority have been audited, the Autho- 
s rity shall send a copy thereof together with a copy of the report of tahe audibr 
f thereon to the Central Government, and on receipt thereof the Central Govern- 
$ ment shall cause the audited accounts together with such report to be laid 
t before Parliament. 

CHAPTER V 

Miscellaneous 

39. Directions by the Central G~vernment.-~l) The Central Government 
may, after consultation' with the Authority, give to the Authority generd 
instructions to be followed by the AuChority, and such instructions may include. 
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directions relati 
wages ho be paid to 
-of its profits or stock 

(2) In the exercise of its powers and the perforniance of its duties under 
-this Act, the Authority shall not depart froin any general instructions issued 
under sub-section (1). 

40. Returns and reports.-(1) .The Authority shall furnish to the Cei~tral 
.Government such .returns, statistics, acconnts and other information with res- 
pect to its property or activities or in regard to any proposed seherne as the 
,Central Government may from time to time require. 

(2) Without prejudice to the provisions of sub-section (I), the Authority 
-ahall, as soon ah possible abtw the end of each financial year, submit to the 
"Central Government a report on the activities of hhe Authority under this 
Act during that year and on its policy and programme, and the Central Govern- 
,merit shall cause a copy of every such report to be laid before Parliarwnt aa 
-soon as may be after i t  is received. 

41. Power to order inquiries.--(1) The Central Government, with a view to 
satis£+y itself that the powers a.nd duties of the Authority under this Act are 
being exercised and performed properly, may at  any time institute inquiriee 
-into all or any of the activities of the Authority. 

(2) The Authority shall give all facilities for the proper conduct of such 
inquiries and shall produce before. or furnish to, the person or persoils rnakng 
-such inquiries any document, account or inforniat,ion in the possession of the 
Authority which such person or persons may demand for the purposes of the 
.inquiries. 

42. Power to control a part of the unde~taking of the Authority.-(1) If,  on 
receipt of the report of any inquiry held under section 41 or otherwise,, the 
Central Government is satisfiad that it is necessary so to 'do in the public interest, 
the Central Government may, by notification in the Official Gazette, authorise 
any person to take over from the -41ithority, and, so long as that notification ie 
in forc9, to administer in accordance with such directions as may be issued :tom 

! ti&e to time by that Government such part of the undertaking of the Authority 
as may bs specified in the notification, and any person so authorised may, for 
the purpose of administering the sa.id part of the undertaking, exercise all or 
-any of the powers of the Authority or of any officer of the Authority, issue such 
directions as he thinks fit to the officers or servants of the Authority and employ 
any outside agency. 

(2) The Central Government may by such notification direct that all charges 
and expenses incurred by the person so authorised together with such remunera- 
tion as the Central Government may allow from time to time to such person 
shall be paid within such time as may be fixed by the Central Government from. 
the fund of the Authority, and if the expenses are not so paid, the Central 
,Government may make an order directing the person having the custody of 
that fund to pay to the person so authorised such expenses in priority to any 
other charges against such fund and he shall, so far as the funds to the credit 
of the Authority admit. comply with the order of the Central Government. 

43. Power to supersede the Autho13ty.-(l) If the Central Government is 
-of opinion that the Authority is unable to perform, or has persistently marle 
default in the performance of. the duties imposed on it by or under this Act 
.or has exceeded or abused its powers, the Centrsl Government may, by notifica- 
tion in hhe Official Gazette, supersede :thetAuthority for such period as may be,, 
specified in the notification: 

Provided that before issuinp b notification urider this sub-section the Central 
-Governmenti shall give a reasonable time to the Authority to show cause why 
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Iii should not be superseded and shall consider the explanations and objections, 
I. If any, of the Authority. 
* 
f (2) Upon the publication of a notification under sub-section (1) superseding 
I: the Authority ,- 
P 
$ (a) all the members of the Authority shall, as from the date of super- 
g session, vacate their oflices as such members; 

( b )  all the powers and duties which may, by or under the provisions 
t: of this Act, be exercised or performed by or on behalf of the Authority 

4 shall, during the period of supersession, be exercised and performed by 
such person or persolls as the Central Government mag direct; and 

C 
(c) all property vested in the Authority shall, during the period of 

supersession, vest in the Central Government. 

(3) On the expiration' of the period of supersession specified in the notifica- 
hion issued under sub-section (I), the Central Government may- 

i 
(a) extend the period of supersession for such further term as it may 

consider necessary ; or 

(b) reconstitute the Authority in t-he manner provided in seetion 4. 

44. Laying d. ,repolrt before Pml iment  of aotion taken under section 42 ox 
section 43.-The Centrsl Goverliment shall cause a full report of any action 
taken under section 42 or section 43 and the circumstances leading to sucb 
action to be laid before Parliament a t  the earliest possible opportunity. 

45. Compulsolry acquisition of land for the Authority.-Any land required 
by the Authority for carrying out any of the purposes 0.f this Act shall be deemed 
&o be needed for a public purpose and such land shall be acquired for the 
aui5hority as if the provisions of Part VII  of the Land Acquisition Act, 1894 
(I of 1894) were applicable to it and the Authority were a company within the 
meaning of clause ( o )  of section 3 of the said Act. 

46. Compensation for acquisi'tion of road transport undertakings.--When- 
ever the Authority acquires under t h i$F~c t  the whole or any part of any under- 
taking, there shall be paid by the Authority conlpensation the amount of which 
shall be determined in the manner and in accordance with the principles here- 

1 inafter set out, that is to say,- 

(a) where the amount of compensation is fixed by agreezent and ie 
approved by the Central Government, it shall be paid il l  accordance mitb $ such agreement : 

k 
3 p (b) where no such agreement can be reached or the amount agreed is 

not approved by the Central Government, the amount shall, subject to rules 

\ made under this Act, be determined by an arbitral tribunal consisti~lg of 
one nominee of the Authority, one nominee of the person to be compeusated 

t and a Chairman to be ~iominated by the Chief Justice of the High Court 
exercising jurisdiction lu relntioi~ to the GLeba -' ~~ 

f~ 
(c) an appeal shall lie to the district judge against the decision of the 

tribunal and the order of the district judge on such appeal shall be final. . - - - 
47. Application of the provisions of the Motor Vehicles Act, 1939, or any 

rules made thereunder, to  vehicles and employees of the Authority.-The Mdtor 
Vehicles Act. 1939 (in this section referred to as the said Act) shall have effectr 
subject to the following provisions, namely :- 

Fi, 

(a) The Central ~ove r i rnen t  may, by notification in the dfficial 
Gazette, authorise, subject to such terms and conditions, if any, as i t  
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may think fit to impose, any person to exercise and perfrom to the ex- 
.clusioll of the Licensing Authority, Registering Authority, Xlotor Vehides 
Inspector, Trafhci Inspector, Regional Transport Authority or State Trans- 
port Authority, as the case may be, and without following the procedure 
laid down for the purpose in the said Act, all or such of the powers, func- 
tions and duties of a1-j Licensing Authority, any 1Zegistering Authority, 
any Motor Vehicles Inspector, any Traffic Inspector, any Kegio~ial Transport 
Authority or the State Transport Authority under the said Act or under 
m y  rules made thereunder in relation to the motor vehicles of the Autho- 
rity and the drivers and conductors of those vehicles, as may be specified 

1 in the notification. 

(b) The Central Government may, if it so thinks necessary, by order 
cancel, suspend or vary the conditions of, ally State carriage, contract 

so di-ects, any 
or $he State 

permit under Chapter IV of the said Act other than a private carrier's 
permit. 

( d )  The Central Government may, by order in writing, exeinpt &he 
motor vehicles of the Authority or its employees from the provisions of 

. the said Act or of any rules made thereunder relating to the carrying of 
certificates of registration and fitness and from all or any of the provisions 
of Chapter IV of the said Act. 

! 4- 
( 0 )  The Central Governnlent may, by notification in the Official 

i Gazette, exempt the motor vehicles of the Authority hcm the operation 
1 

I of the provisions of Chapter Act. 
I 48. Provision as to third party ation shall be issued under 

I clause (e) of section 47 unless a f tablished and is maintained 
by the Authority in accordance with the rules made in that behalf by the Central 
Government under this Act for meeting aay liability arising out of the use of ' any vehicle of the Authority which the Authority or any person in the employ- 
ment of the Authority may incur t o  third parties. 

49. Power of the Central Government to earempt vehicles of the Authority 
frolm the paymemt of certain charges.-The Central Government may, by order 
in w r i h g ,  exempt all or any of the vehicles of the Authority from the pay- 
ment of any toll3 or other charges leviable unde: any enactment for the use of 
the road within the "*-"-- * q f @ ' d G ~ $  

50. Power of entry.-Whenever i t  is necessary for the Authority to carry 
any of its works *or to make any survey, examination or investigation, pre- 

inarv or incidental to the exercise of powers or the performance of duties 
y the Authority under this Act, any officer or servant of the Authority generally 

or specially empowered by the Authority may, with the previous permission of 
thd district magistrate, enter upon any land or premises between sunrise 
and sunset, after giving reasonable notice of the intention to make such entry 
to tihe owner or occupier of such land or premises, and a t  any other time, 
with the consent in writin;: of the owner or occupier of such land or premises, 
for ttie purpose of the carrying out of such works or the making of such snrvey, 
exqnina%ion or investigation. 

* A 5 [ d ~ f i ~  (Ti p-;-& q.%, 22- ' k  
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the whole or any part of any undertaking; . . 

(f) the manner in which the total valuation of assets referred to in 
clause (12) of sub-section (2) of section 20 shall be determined; 

(g) the form in which the budget shall be prepared and submitted 
under sub-section (1) of section 37; 

(1%) the forms and the manner in which the accounts of the author it^ 
'. shall be maintained; 

(9 the time a t  which and the manner in which the accounts of tke 
Authority shall be audited; 

the form in which any return, statistics or repod shall be furnish- 
ed or submitted under section 40; 

(k) the procedure to be followed in determination. of compensatio~ 
8n arbitrol tribunal under section 46; 

( 2 )  the establifihment and maintenance of a fund lor m ~ t i n g  an9 
liability re.f?ferred t o  in eection 48; 

(m) the semice of notices and orders under this Act. 

(3) All rules made under this section shall be laid for not less than fouri;etrl 
before Parliament as soon as possible after they are made and shdl be 

subject t~ 6uch modifications as Parliament may ma-be during the session in 
which they are so laid. 

5 8  Power @.make regu1ati~ns.-(1) The Authority may, with the prevlow 
of the Central Government, make regulations not inconsisstenti witb 

this Aot and the rules made thereunder for the administration of the affairs of 
the Authority a n d  for carrying out its functions under this Act. 

(2) In particular, a.nd withoub prejudice to the generality of the f o r e p i q  
power, such regulations may provide for all or any of. the following matters, 
namely : - 

(a) the manner in which and the purposes for which persons may be 
associated with the Authority under section 11 ; 



(c) the oonditions of appoi~trqent  and service .and the scales of pay 
of officers and servants of the Authority other than the .General Manager 
and the Chief Accounts Ofticer: -- , , .  

(d) the' issue of passes to &he employees of the Authority and other 
~ersons  under 'section' 26 ; + 

i e )  the grant of refund in respect of unused tickets and concessional 
passes under section 27; ' 

* ' (f) the $eriod after the expiration of which unclaimed articles or goods 
may be sold by public auction under sub-section (2) of section 29; 

(g) the regulation of the carriage of passengers and goods in the road 
transport services of the Authority. 

'(3) All regulations made u ~ d e r  this sectioll shall, as saon as possible, be 
pubbhed in the Gazette of India. 

64. Penalty for breach of spy regulatiqn msqde by the Authority under 
6ection 53.-The Central Governm~nt may ,by rule provide that the breach of 
any regulation *ade by the Aut.hority under section 53 shall be punishable 
with imprisonment which may extend to three months, or with fine nrhich may 
exdiead, t o  fije hundred rupees, or with both, and when the breach is a con- 
$inuing one, with a further fine not exceeding twenty .rupees for every day 
after the da&e of the first conviction during which the offeuder is proved 
hqvh, persisted in tlie a4e;lce. 


